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CEP4TRAL ADPUNI STRAT WE TRI BUNAL 
MUPBA1 BENCH 
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DATED THE 9th DAY OF JAN. 21 

CORAPt: H( I3LE ST .SHANTA SSTRY, PIEPtBER A) 

R.AChowdhary 	 Petitioner 

V / s 
1 

Union of Intha 	Anr. 	 a... Fspondents 

TRIBUNALS ORDER:- 

The Applicant is arieved by the order dated 7/1 1/2009- 

in OA h13/3 	d has therefcre sought a review of the same. 

The applicant contends that the Tribunal has içnored the subrule 

I) of Rule IT,4o.154 of Supplineritary Rules of 6overnent of India. 

The applicant had given evidence for the State 6overnrent of 

Rajasthan. The applicant has also tried to e:p]ain the 

definition of State 	The applicant has piven a few details of 

the case for which he was suoned to qive evidence. 

1 have qone throuqh the qrounds and the rules pointed out 

by way of Review Applicaticrr. It is seen 4rom the few details 

qiven by the applicant which were not i'ven earlier that the 

applicant hireif filed a coplaint before the Honble Civil 

Justice J.D.) & Muncif Judicial Court Rawatbhat.a. Acccordino to 

e this was a orivate' coplaint and it had nothinq to do with his 

performance of official duties 	The applicant has only tried to 

reargL4e the case. 

In y considered opinion therefore this case does not 

call for any review. Acccrdinly, the RP is rejected. 
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